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Petition(s) for Special Leave to Appeal (C No(s). 10125/2015
(Arising out of inpugned final judgnent and order dated 12/12/2014
in WPC No. 6939/1982 passed by the High Court O Judicature at

Al | ahabad)

RAM AWADH ( DECD) THROUGH LRS & ANR Petitioner(s)
VERSUS

THE DEPUTY DI RECTOR OF CONSOLI DATI ONS & ORS Respondent ( s)

(with interimrelief and office report)
Date : 10/04/2017 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE J. CHELAMESWAR

HON&#39; BLE MR. JUSTICE S. ABDUL NAZEER
or Petitioner(s) M. Amt Qupta, Adv.
Anant A. Pavgi, Adv.
Mansi Kukr ej a, Adv.
Anshul Sar oha, Adv.

Ms Mtter & Mtter Co., Adv.
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Respondent (s) M. Bharat Singh, Adv.
Am t Pawan, Adv.

Abhi shek Anritanshu , Adv.

Anand Nandan, Adv.

Akshat Srivastava, Adv.

Gaur av Si ngh, Adv.

SSS554

UPON hearing the counsel the Court made the follow ng
ORDER
Leave granted.
Interimorder to continue until further orders.
[0 P. SHARMA] [ RAJI NDER KAUR]
AR- CUM PS COURT MASTER



